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in different areas of Delhi and its
neighbourhocod without getting the
lay-out plans sanctioned from the
competent Local Authority and deve-
loping those lands in accordace witn
the prescribed standards. However,
in most of the cases, in the sale-deeds
it is indicated that the land is agri-
cultural and the seller is only trans-
ferring his rights in the said land {o
the buyer. The Government can take
action only when the buyer files a
complaint that the sale was made to
him on wrong premises and cerfamn
material information was  withheld
from him. The Government have
advised the prospective buyers through
press advertisements, cinema <lides
and other media of publicity, not to
purchase without verifying that the
lay-out plans of the land had been
passed by the competent Authority.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

ConpITION PREVAILING N THE NAXAL-
BART AREA IN WEST BENGAL

MR. CHAIRMAN: Caliing attention
to matter of urgent public importance.

SHRI NIREN GHOSH (West Ben-
bal): Sir,on a point of order . ..

SHRI BHUPESH GUPTA (West
Bengal): Sir, ona point of or-

dgr
MR. CHAIRMAN: [ have 20t a
querry from Mr. Bhupesh Gupta. It

is:
“l should like to seek a clari-

fication on the Calling Aftention
Notice on the Naxalbari ... ”

SHRI BHUPESH GUPTA: Sir, my
point of order is this. It cannot be
taken up. Now, Sir, you see the
Calling Attention Notice.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Sir, on a point of
order on the point of order raised by
Mr. Bhupesh Gupta. Motions once ad-
mitted cannot be set aside.

[ RAJYA SABHA ]

to & matter of urgent
public importance

MR. CHAIRMAN: Mr. Bhupesh
Gupta has risen on a point of order.
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SHRI BHUPESH GUPTA: T

. have
raised a point of order.

SHRI RAJENDRA PRATAP SINHA
(Bihar): Sir, Mr. Awadheshwar
Prasad Sinha’s point of order should
be first heard.

SHRI BHUPESH GUPTA: There
cannot be a point of order on a point
of order. The hon. Member can cer-
tainly oppose my poin{ of order. I do
not object to that. You can certainly
oppose it.

Now, Sir, you see the wording of
the Calling Attention Notice:

“to call the attention of the Min-
ister of Home Affairs to the ex-
tremely disturbed conditions that
prevail in the Naxalbari area
West Bengal and the repercussions
thereof on the safety of the border
areas and the reported functioning
of a parallel Government in that
area.”

Now, Sir, normally it is clear from
the motion that it is purely a law
and order problem.

SEVERAL HON, MEMBERS: No,
o,

SHRI BHUPESH GUPTA: You can

argue. I, know that you can say ‘No,
no’.

(Interruptions)

MR. CHAIRMAN: I will certainly
give an opportunity for reply. Let
us hear what others say, they shou'd
have their say. Others have a right
to reply and let us go on in a patient
manner.

SHRI BHUPESH GUPTA;
that. Now, Sir . ..

I know
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MR. CHAIRMAN: Please sit down.
1 have asked a certain hon. Member

to speak. Kindly sit down. [ shall
give you also an opportunity.
SHRI BHUPESH GUPTA: Sir, I

hope that my friends of the Congress
Party will bear with me a little. They
will certainly have their chance.

MR. CHAIRMAN: And all should
bear with each other.

SHRI BHUPESH GUPTA: But it
sometimes becomes unbearable.

MR. CHATRMAN: It is better that
we avoid that.

SHRI BHUPESH GUPTA: Sir,
kindly consider. It is a delicate con-
stitutional point, and if I am wrong,
you correct me by listening to *them.
They should be given all chances to
make their points. It is said here:
« . . conditions that prevail in
the Naxalbari area.” Sir, from the text
of the motion you will find that it
relates to the law and order problem
which is an exclusively State sub-
ject . (Interruptions) I am com-
ing. 1 can anticipate what you say.

MR. CHAIRMAN: Do not worry. 1
shall give every opportunity te have
the different points of view put forth
and then also I will state my view,
if jt becomes necessary.

SHRI BHUPESH GUPTA: You are
absolutely right.

MR. CHAIRMAN: Thank you.

SHRI BHUPESH GUPTA: “....and
the repercussions thereof on the
safety of the border areas R
Sir, any event has its repercussions, It
is only a question of repercussions.
It may have all kinds of repercus-
gions. “....the repercussions thereof
en the safety of the border areas.”
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Even if you say “safety of the border
area”, the border defence also comes
under the State Government. Now,
defence is another matter. As we
understand it, border defence alse
comes under the State. Now, Sir, as
you know, under the existing arrange-
ments, well, the border police can-
not go to a State from the Indian
unless that State Government has
unless that State Government has
made a request or has agreed to the
border police being sent there. There~
fore, even in this respect, it is a
State subject.

“ ...and the reported functioning
of a paralle] Government....” Now,
Sir, as far as this is concerned, well,
a parallel Government is functioning,
Assuming that it is a parallel Gov-
ernment, now who is to say it first?
Certainly, Sir, those to whom it 18
running as a parallel Government
are most fit to speak omn the subject,
and the Chief Minister has made a
public statement that there is no
such parallel Government in West
Bengal at all or in Naxalbari area at
all. Therefore, I submit that this
wording, this extension of these
ideas, has been made with a view to
committing a fraud on the Rules of
Procedure of the House.

HON, MEMBERS: No, no.

SHRI BHUPESH GUPTA: This is
quite clearly a fraud on the Rules of
Procedure because if they had said,
‘“the conditions that prevaijl in the
Naxalbari area”, you, Sir, would have
immediately rejected it as dealing
with a subject which comes within
the exclusive jurisdiction of the
State. Now, they are an intelligent
people, experienced people. They
have, therefore, brought in this other
issue of “the repercussions thereof on
the safety of the border areas.”
Where is the repercussion? Repercus-
sion is all over India; repercussion is
also within the State.

Then, “...the reported functioning
of a parallel Government....” This
second point is that normally we do
not discuss State subjects in this
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[Shri Bhupesh Gupta.]

adjournment form or calling atten-
tion notice form. This is the conven-
tion which we have followed. But it
does appear that whenever a non-
Congress Government comes into
existence in some States, the parti-
cular rule gets somewhat waived and
then the stage enters for a discussion
here by way of an adjournment
motion or a calling attention notice.
That is another thing. Even in regard
to that matter, there is the conven-
tion, there is the rule, that normally
those sponsoring such calling atten-
tion notices must satisfy the Chair-
man or the Speaker, as the case may
be, that the matter is of over-riding
importance and that its impact will
be on India as a whole or certainly
that it will go beyond the regions of
the State. Now, if the Chairman is
satisfied by looking yp the relevant
papers and hearing the relevant
arguments, sometimes he has allowed,
but very rarely. I should like to
know from you . . .

SHR] AKBAR ALI KHAN (Andhra
Pradesh): He has admitted it.

(Interruption by Shri C. D. Pande)

SHRI BHUPESH GUPTA: When
Mr, C. D. Pande speaks, as you know,
we get in a different mood alto-
gether . . .

"MR. CHAIRMAN: Then you must
be happy.

SHRI BHUPESH GUPTA:
because * * *  we are
serious political workers.

'SHRI C. D. PANDE (Uttar Pra-
desh): What do you mean? * * b
And to whom do you refer like this?
I protest against this expression. To
whom are you referring?

SHRI BHUPESH GUPTA: * * *
_BHRIC.D.PANDE: * * * »**
SHRI BHUPESH GUPTA: * * *

s (Intermiptions)
MR. CHAIRMAN: Take your seat.

[ RATYA SABHA ]
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SHR1 CHANDRA SHEKHAR (Uttar
Pradesh): On a point of order, Sir.
I request you that all the observa-
tions made by Mr. Bhupesh Gupta
and also by Mr. C, D. Pande should
be expunged.

MR. CHAIRMAN: All right. They
will be expunged.

SHRI BHUPESH GUPTA: 1 agree.
SHRI C. D. PANDE: I agree.

SHRI BHUPESH GUPTA: But if
he calls me names I will do the same
thing. Let him not call me * * *

MR. CHAIRMAN: I do not want
any disturbance, Please listen.
When another gentleman is speaking
he should not be disturbed, Every-
body will have an opportunity to
speak.

SHRI BHUPESH GUPTA: Mr.
C. D. Pande, I hope, will not disturb
because we are not dealing with the
problems of Paris or night clubs.

Sir, we are dealing with serious
matters of Parliament. Now, it is
said that there is a parallel Govern-
ment. It was a serious thing to have
stated in a motion and it was an
even more serious thing to have
included it in a List of Business of
this nature. If you had been satisfied
with the evidence produced before
you that there is a prima facie case
for putting in black and white such
a preposterous statement, I submit to
your ruling. If you have not asked
for such a thing, I would request you
to ask for that thing.

Here I have got all the Congress
papers from West Bengal. Mr. Ajoy
Mukherjee says that there is no such
thing as a “parallel Government”.
Therefore, ‘Sir, I should like to know
whether the whole thing is in order.
It is an attempt to discuss a State
subject for ulterior, political reasons
with a view to discrediting a consti~
tuent State Government of the Indian-

#4* Expunged as ordered by the chair,
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Union and for grinding the political
axe of certain political forces.

One thing I should like to say.
Let hon. Members not think that we
are fighting shy of a discussion, But
then there are many things in my
bag and from tomorrow many things

with regard to State matters will
come. I am keeping them ready....
MR. CHAIRMAN: Mr. Bhupesh

Gupta, you have stated your case,

(Shri Chandra Shekhar stood up in
his seat)

SHRI BHUPESH GUPTA: Mr.
Chandra Shekhar, you are a good
man. Please sit down a little while.

MR. CHAIRMAN: Mr. Bhupesh
Gupta, you have put up your case.

SHRI BHUPESH GUPTA: There-
fore, I say you are creating a new
convention. You are reviving some-
thing which is not generally experi-
enced, which is experienced once in
ten years. We experienced it when
we were in the Government in
Kerala a decade ago. Now we are
experiencing this thing, 1 leave it
to you whether you are creating a
right convention. If you want a dis-
cussion, let it be done otherwise. 1
am prepared for it.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, Sir . . .

SHRI NIREN GHOSH: On a point
of order, Sir.

SHRI CHANDRA SHEKHAR: You
cannot rise when I am on a point of
order, Mr, Chairman, I am on my
legs, With your permission I want to
make a submission and I hope that
hon. Members will allow me to have
my say. I am not going to be cow-
ed down by this thing. I am plead-
ing with the Chairman.

Mr. Chairman, I am one of the
signatories to this Calling Attention
motion. 1 fully agree with Mr.
Bhupesh Gupta that a State matter
should not be discussed in this House.
But I want to draw your attention.
1 have already drawn  your kind
attention that this is a more serious
situation than an ordinary law and
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order situation. I very much repu-
diate the charges made by my hon.
friend, Mr. Bhupesh Gupta, It is not
the Congress Government which is
a constituent of the West Bengal
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Government, There is the
P.S.P.

SHRI RAJNARAIN (Uttar Pra-
desh): The S.S.P.

SHRI CHANDRA SHEKHAR:

. . Mr. Rajnarain, please do not
disturb me. The National Executive
of the Praja-Socialist Party hasg pas-
sed a resolution The leader of the
Samyukta Socialist Party, Mr, Ram
Sevak Yadav in the other House, has
made a very serious statement that
one of the workers of the Samyukta
Socialist Party was murdered in
broad day light and the police did
not come to investigate. Here js a
situation . .

SHRI NIREN GHOSH: It is comp-
letely out of order, Sir. It does not
come under this.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, the rules are the same for
all Members. If what Mr. Bhupesh
Gupta has said is in order, what I
say is perfectly in order, .

MR. CHAIRMAN: You leave it to
me,

SHRI CHANDRA SHEKHAR: [ am
also pleading because Mr. Bhupesh
Gupta has made all sorts of charges
against the Members who have
tabled this Calling Attention motion.
1 am one of those who have tabled
this Calling Attention motion, and 1
have every right to reply and to sub=-
mit to you the considerations tha?
impelled me to draw your attentior.l
and the attention of the hon. Home
Minister towards this very serious
matter.

Mr. Chairman, Sir, this is not &
simple question that the law and
order is disturbed; it is a constitu-
tional crisis.

MR. CHAIRMAN: You have said
that. 2
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SHR]I CHANDRA SHEKHAR: If
hon. Mr. Bhupesh Gupta's informa-
tion is that there is no parallel Gov-
ernment, my information 1is that
there is a parallel Government, and
some of the Left Communists who
are in the Ministry have organised
that parallel Government . . .

{Interruption by some hon. Members)

SHRI A, P. CHATTERJEE (West
Bengal): I want your ruling . . .

MR. CHAIRMAN: Mr. Chandra
Shekhar, will you please sit down?
(Interruptions) Please hear me, Mr.
Chandra Shekhar has spoken. Now
I want Mr. Niren- Ghosh to speak.
He raised a point of order. Scon
after Mr. Bhupesh Gupta spoke, Yes.

SHRI] CHANDRA SHEKHAR: Sir,
1 should have my say.

MR. CHAIRMAN: I have
you,

SHRI CHANDRA SHEKHAR: |
have not finished what I had to say

heard

because two or three people were
trying to interrupt me
MR. CHAIRMAN: | have heard

your point of view. You can leave it
to me.

SHRI CHANDRA SHEKHAR: 1
request you one thing. I can leave
everything to you. But it is a ques-
tion of rules of procedure. (Interrup-
tions) Since you have allowed one
side to speak you should allow me
also to speak. I am here to protect
the right of millions of people . . .

MR. CHAIRMAN: T am here to
protect the rights of every one. You
leave it to me. Now I shall allow
anybody.

SHR{ A. P, CHATTERJEE: 1 am
on a point of order relating to what
he has said.

MR. CHAIRMAN: You can say
afterwards. I called Mr. Niren Ghosh.

SHRI M. M. DHARIA (Maha-
rashtra): I have to speak on a point
of procedure. Mr. Bhupesh Gupta
has raised a point of order. Now

[ RAJYA SABHA ]

to e matter of urgent 3844
public importance

before that point of order is disposed
of I should like to know whether
there can be another point of order.
That will not be fair. Mr, Bhupesh
Gupta raised a point of order on
which I would like to say something.

MR. CHAIRMAN: Mr. Dharia, he
is raising a point of order .

SHRI M. M. DHARIA: There will
be three points of order. I have te
say something on the point of order
raised by Mr. Bhupesh Gupta. Let
one point of order be disposed of.

MR. CHAIRMAN: Please sit down.
Do not make so much noise. Nobody
can hear Nobedy can follow the
proceedings. You are gentlemen with
great experience. You are statesmen.
You are leaders in your own States.
Let us hear one by one and things
would be all right. If ten people
speak at the same time nothing can
be done in this House. I can as well
adjourn the House. Then you can
be patient to speak about it.

SHRI NIREN GHOSH: Sir, I sub-
mit that this Calling Attention
Motion is not in order. It is an extra-
ordinary thing and Parliament, so far
as 1 know, has never discussed a
State subject, which is within the
exclusive jurisdiction of the States.
You will see that the primary sub-
ject that is raised is “the disturbed
conditions in the Naxalbari area” and
as a consequence thereof they are
trying to bring in certain things
(Interruption). The primary  thing
that is to be discussed in the Calling
Attention Motion is the “disturbed
conditions in Naxalbari.”” First of all,
this is exclusively within the jurisdic-
tion of the State, Secondly, Sir, May
I submit to you in all humility that
certain Ministers and Cabinet Minis-
ters are feverishly preparing a ground
for Central intervention? And may
1 also submit that Mr. Biren Mukher-
jee of IISCO also has a hand in it? I
may also submit that not only the
Chief Minister, but the State Police
Chief Mr, Upendranath Mukerjee.

’
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has also discounted the suggestion
that there was a parallel Govera-
ment functioning in Naxalbari. He
has said that because of terrorisation
by the agitators, the local people
were doing what they were being
told.

MR. CHAIRMAN: You have finish-
ed your point of order?

SHRI NIREN GHOSH: No.

MR, CHAIRMAN: Please sit down.
I would like to make g matter quite
clear . . .

SHRI NIREN GHOSH: I have not
vet finished.

MR. CHAIRMAN: Please sit down.
(Interruption)

SHRI NIREN GHOSH: Let me
finish . . .

MR. CHAIRMAN: All right.

SHRI BHUPESH GUPTA: We are
a minority here, but we are in a
majority in Bengal,

SHRI NIREN GHOSH: The Chief
Minister of the State concerned has
said that there is no question of any
border security involved. They have
also denied that there is any parallel
Government whatsoever. Such
being the case, this is a deli-
berate attempt 1o impose upon
them through the backdoor. This is
out of order according to the Rules of
Procedure and according to the Con-
stitution, and I submit that this is an
attempt to prepare the ground for
Central intervention. That is what
they are up to. !

MR. CHAIRMAN:
Singh.

Mr,  Triloki

SHRI A. P. CHATTERJEE: You are
not giving me an opportunity though
I am rising on a point of order sever-
al times.

MR. CHAIRMAN: You please sit
down.
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SHRI TRILOKI SINGH (Uttar
Pradesh): Sir, I am really surprised
that in this august House, points of
order are raised on points of order.
The simple question is whether this
House is competent under its rules of
procedure or under the Constitution of
India, to discuss a Mutter which has
been held by you in order. I would
like to draw your attention, Sir, to the
provisions of Article 355 of the Con-
stitution. If you like, I can read it
out. It says: “It shall be the duty of
the Union to protect every State
against external aggression and inter-
nal disturbance....” (Interruption)
I am not saying anything of my own.
I am quoting a provision of the Con-
sitution. Listen to me

(Interruption)

MR. CHAIRMAN: Please let him
speak. Please do not interfere,

SHRI TRILOKI SINGH: I am
obliged to the hon. Member for the
help that he proposed to render to me
but I have an interpretation of my
own. I have read it and re-read it and
I would like to place before you, Sir,
that Article 355 says: “It shall be the
duty of the Union to protect every
State against external aggression and
internal disturbance and to ensure that
the Government of every State is
carried on in accordance with the pro-
visiong of thig Constitution” T am not
concerned whether there is any paral-
lel Government in the Naxalbari area
or not. I am not also concerned with
the fact that there have been some
border incidents. But Mr. Bhupesh
Gupta, who raised a point of order.
and Mr. Niren Ghosh admits that
there is disorder prevailing

SHR! BHUPESH GUPTA: No....

(Interruption)
SHRI TRILOKI SINGH: 1 am
speaking subject to correction, 1

withdraw Sir—that they had admitted
it.

SHRI BHUPESH GUPTA: We have
not admitted anything.

SHRI TRILOKI SINGH: I accept it.
I go by the statement that he has

e g
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[Shri Triloki Singh. ]

made. (Interruption) I have a right
to have my say. But, Sir, according
to these 15 or 16 Members.

MR. CHAIRMAN: Twenty.

SHRI TRILOKI SINGH: So accord-
ing to these 20 Members who have
subscribed to this notice, a situation
has arisen in the Naxalbari area
wherein, according to them, the Gov-
ernment is not being carried on in
accordance with the provisiong of the
Constitution and gince it is the duty
of the Union Government to ensure
that the Government in any part of
the country is carried on according to
the Constitution, I would submit that
this Calling Attention notice is per-~
fectly in order.

MR. CHAIRMAN: I have heard
enough on this matter .

SHRI A. P. CHATTERJEE: Mr.
Chairman, T want to raise a point of
order. I have every right to raise a
point of order.... (Interruption) MT.
Triloki Singh did not raise any point
of order, but you allowed him to
speak. He did not raise any point of
order but only made a speech. Why
did you allow him?

(Interruption)
MR. CHAIRMAN: Please sit down.

SHRI A. P. CHATTERJEE: As a
Member, have I not got the right to
raise a point of order? You may allow
it or disallow it, but I have a right to
raise a point of order.

MR. CHAIRMAN: All right in two
minutes you state your point of order.

SHRI A. P. CHATTERJEE: Mr.
Chairman, Sir, I am raising a point of
order. This question which is on the
List of Business for to-day is com-
pletely out of order for several
reasons. Now one reason is this; not
because it is a convention not to dis-
cuss anything which is a State subject,
ag Mr. Bhupesh Gupta said but I will
say that the rules specifically provide
that we shall not discuss anything
which is primarily the concern of the

" ‘State Government . .

public importance

MR. CHAIRMAN: You have stated
your point,

SHRI A. P. CHATTERJEE: I will
explain this point. I will refer to the
rules. Shall I not refer to the rules?
I do not understand this that you wili
allow Mr. Triloki Singh, for example,
to make a speech, but will not allow
me

MR. CHAIRMAN: Please do not
take long. You just put the question.

SHRI A. P. CHATTERJEE:
raising a point of order. If is not a
question. My point of order is that
as far as Rule 180 is concerned, it
allows Members to call attention to
question of urgent public importance
and, therefore all rules relating to
the asking of questions will govern
this Rule 180 of the Rules of Proce-
dure also. My specific submission in
this connection is that Rule 47
sub-rule (2) governs Rule 180 of
the Rules of Procedure,. If Rule
47 sub-rule (2) governs Rule 180,
which it has to, then by virtue of
clause (viii) thereof, it is specifically
prohibited—no question of conven-
tion—that any question, either of
public importance or not, “shall not
relate to a matter which is not pri-
marily the concern of the Government
of India.” That is my first point.
That is my first observation on this
point of order. In this case the ques-
tion of law and order is not the pri-
mary concern of the Government of
India. Therefore, under clause (viii)
of sub-rule (2) of Rule 47 which
governs Rule 180 this question cannot
be referred to in this House. That is
my first reason.

I am

MR. CHAIRMAN: If you want to
say anything more, say in one minute.

SHRI A. P. CHATTERJEE: The
second thing is this. As far as the
present situation in Naxalbari is con-
cerned, g Cabinet Mission has already
gone to Naxalbari and is touring the
area of Naxalbari. In view of the fact
that g Cabinet Mission «is already
seized of the situation there and is
touring the so-called disturbed area,
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therefore, until the Cabinet Mission
comes to a particular decision on this
point, a point which is primarily the
cencern of the Government of that
State, this House has no jurisdiction
and authority to discuss or refer to
the question of disturbances im that
area.

A

MR, CHAIRMAN: 1 would
like
SHRI A. P, CHATTERJEE: You

allowed Mr. Chandra Shekhar to refer
to the West Bengal Ministry . .
(Interruption) I am raising my point
of order in a legal matter and you
will not allow me .

MR. CHAIRMAN: You have raised
your point of order.

SHRI RAJNARAIN: Everyone is
raising his point of order, Why should
I not raise a point of order?

MR. CHAIRMAN: All should
down,

sit

SHRI A, P. CHATTERJEE: My third
reason for saying that this is out of
vorder is this. It was clearly a ques-
tion which draws the attention of the
Home Minister to the extremely dis-
. turbed conditions that prevail in the
* Naxalbari area. Now Rule 47 (2)
(viii) says that a question shall not
contain arguments, inferences, ironical

expressions, imputations, epithets or
defamatory statements.

'MR. CHAIRMAN: You are taking
too much time. I cannot allow you.

HON. MEMBERS: Sit down.

MR, CHAIRMAN: Please git down.
Order please.
_ SHRI A. P. CHATTERJEE: Sir,
- before I sit down

'SHRI CHANDRA SHEKHAR: If he
does not sit down, he may be sent out
Lof the House.

"SHRI C. D. PANDE: He is disobey-
ing the Chair.
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MR. CHAIRMAN: When I am

standing, no Member should stand. If
you are not a disciplined soldier, you
have no place here. I am sorry. Ydu
have to sit down.

SHRI A. P, CHATTERJEE: This is
my last reason which I have
said

MR. CHAIRMAN: No. I have heard
enough.

SHRI RAJNARAIN: Sir
MR. CHAIRMAN: Sit down.

SHRI CHITTA BASU (West
Bengal): You have allowed so many
people.

MR, CHAIRMAN: I may tell you
that when I stand, you must sit. There-
fore let me be heard.

SHRI RAJNARAIN: You have
made up your mingd not to allow me.

MR. CHAIRMAN: I am not allow-
ing anyone.

SHRI RAJNARAIN: Through you I

want{ to put two qQuestions to Mr.
Bhupesh Gupta.
MR. CHAIRMAN: I am stopping

everyone about this matter. I have
heard the different aspects of this
matter in fact which 1 allowed a cer-
tain motion to be put in this House,
you must presume that I have given
due consideration to the whole matter.
It will be against discipline if you say
that in my allowing this matter I am
wrong. You cannot say that and my
ruling on this matter is this that this
is a very extraordinary matter not an
ordinary matter. If it merely referred
to a small matter certainly I shall dis-
allow that because it is a matter en-

" tirely in the hands of that State. So

far as this is concerned my ruling is
that this is an extraordinary matter
which ought to be taken into consi-
deration on the basis that the very
safety of India may be disturbed. Mr.
Kulkarni.

SARDAR NARINDER SINGH
BRAR (Punjabi): Either be should
listen or walk out (Interruption).
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SHRI A. G. KULKARNI (Maha-
rashtra): Sir, I beg to call the atten-
tion of the Minister of Home Affairs
to the extremely disturbed conditions
that prevail in the Naxalbari area in
West Bengal and the repercussions
thereof on the safety of the border
areas, and the reported functioning of
a parallel Government in that area.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Sir, the reports on the developments
in the Naxalbari area have been yery
disturbing specially because of its
strategic geographical location, KEven
before I received any notice of discus-
sion in this House on the subject, I hag
sent a telegram on the 12th to the
Chief Minister, West Bengal, express-
ing our concern and had also emphasis-
ed the necessity for prompt restoration
of peace and order in that area. I had
requested for a reply. On receiving
notices proposing to raise a discussion
on this matter in the other House, we
haq requested for ful] facts from the
State Government, Uptill now we have
not received any reply to our com-
munications. I am therefore, some-
what handicapped in making a full
statement on the subject. But accord-
ing to the information available with
us, ang, I fully realise that such infor-
mation may not be accurate in its
details, the situation in the area under
the jurisdiction of Naxalbari, Kharibari
and Phansidewa police stations of Sili-
guri sub-division of Darjeeling district
_can be described as one of lawless-
ness.

We are aware that the population of
this area is predominantly tribal and
the tribes living in this area have some
genuine grievances. There had been
complaints about illegal evictiong and
there had been disputeg about share-
cropping transactions. 1 also under-
stand that triba]l tenants do not have
adequate security of tenure.

We have been aware that determined
attempts were being made to mislead
the tribals and incite them to take the
law into their own hands. We were

[ RAJYA SABHA ]

afraid that the situation was heading i
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towards a crisis. Our fears were con-
firmed when on the 24th May a

of police officials was brutally assault-
ed, as a result of which one police
official was killed. The incidents on
25th May, in which about ten people
lost their lives by police firing, caused
us profoung unhappiness. I have re-
ceiveq reports that from 8th ta 12th
June, there hag been s€veral cases
of loot, assault and forcible taking
away of fire-arms in that area. One
jotedar had been murdered on the
10th or 11th June and I understand
that there was another murder
on the 12th. These reports further
indicate that in some cases the
members of the unlawful gangs were
dressed in police uniforms. According
to information available with us, there
have been about 80 cases of lawless-
ness out of which there were 13 cases
of dacoity, 2 caseg of murder, 1 of
abduction and 3 of that of arms and
ammunition. We also learn that gbout
150 persons have beep arrested in this
area and 12 cases are in courts against
about 173 persons. The district admi-
nistration is also reported to have
ordercd the immediate deposit of all
fire-arms by licencees at the local
police stations.
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The Hon'ble Members of the House
would agree that these reports should
cause serious concern to all of us. It
is particularly a matter of anxiety
because, according to information
available with us, there were cases of
impersonation of the police in yniform
and theft of arms and ammunition.
We have grounds to suspect that ex-
tremists who do not believe either in
the Constitution er in orderly progress
have been playing a very prominen$
role in causing these developments.
Some of the reports would seem to sug-
gest that some anti-national and
disloyal elements have been active in
this area. The State Government had
informed us lasy month that the SSP,
Bangla Congress and the Congress had
taken out a joint procession on the
18th April, denouncing the alleged
highhandedness of the workers of the
Communist Party (Marxist) and that
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a few representatives had submittied a
resolution demanding that demonstra-
tions by‘the workers of the Communist
Party (Marxist) armed with deadly
weapons should be banned ang that
the law breakers should be apprehen-
ded. Recent information would indi-
cate that during the past few days the
extremists have intensified their acti-
vities and have let loose 5 reign of
terror forcing the local people to sub-
mit to them.

I am sure that the State Government
are fully aware of what is happening.
It is learnt that six Ministers of the
West Bengal Government have pro-
ceeded to this area. I learn that rep-
resentatives of Bangla Congress, SSP,
CPI, the FSM and CPM had met Minis-
ters and criticised the activities of the
extremists. It is understood that
Bangla Congress and SSP representa-
tives have urged the Ministers to take
immediate action to curb lawlessness.
A large number of Jocal people are
understood to have met the Ministers
and made similar requests. I have
geen newspapers reports that the West
Bengal Government have sent two
companies of police as reinforcement
for that area. I sincerely hope that the
State would do everything in their
power to restore normal conditions in
that area, to uphold the rule of law,
to ensure that all sections of the com-
munity feel secure and that nothing
ig allowed to happen which would in
any way affect the security of our
country.

1 pM.

SHRI A. G. KULKARNI: Sir, as
has been amply brought out, it is a
very grave situation developing.

MR. CHAIRMAN: 1 would like to
appeal to Members not to make long
speeches but ask questions for clarifi-

cation by the hon. Minister, 1 will
only allow questions.
SHRI A. G. KULKARNI: In the

already sensitive and delicate charac-
ter of the situation, due to the en-
couragment given to lawlessness by
certain ultra-left elements, who do
not believe in the Constitution, a very
serious situation has developed, and
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under the guise and pretext of the
economic rehabilitation of Adivasis or
Santhals, these people are instigating
the Advasis to take the law into their

own hands and create more lawless-
ness,

SHRI A. P. CHATTERJEE:
are you reading from?

What

SHRI A. G, KULKARNI: I am
speaking on the points I have jotted
down, just as you were reading some-
thing or speaking on some points.

(Interruptions)

MR. CHAIRMAN: You go ahead.

I want everyone to keep silence, to
keep order.

SHRI A. G. KULKARNI: I am
requesting the Government to let us
know what action they are going to
take on such utterly false economic
rehabilitation schemes where the left
elements in West Bengal are creating
certain conditions which will lead to
chaos in the whole country jeaq to
lawlessness in the country to a very
great extent. Also want to ask the
Government whether the latest events
in Peking have got anything to do
with the events more or less simult-
aneously taking place in the Naxal-
bari area, because I learn that some
third secretary of the Chinese Em-
bassy had gone to Calcutta and con-
tracted certain left elements in West
Bengal, I want to know from the
Home Minister whether he made a
searching enquiry into this matter as
reported in the Press. It is very true
that though I am a very new Member
of this House, I was expecting co-
operation from everybody inside and
outside the House in running our
democracy smoothly and in the best
interests of the country. But I have
a feeling that there is a persistent
efforts on the part of some elements
having love for the Chinese com-
munist philosophy not to co-operate
with those who desire to encourage
the forces of democratic development.

MR. CHAIRMAN: Kindly put the
question.
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SHRI A. G. KULKARNI: I want to
ask whether the efforts of these left
elements to discourage democratic
forces and to discourage the develop-
ment of the country are aimed at
sabotaging the smooth running of our
democratic Government and at thwar-
ting the further development of the
country. The Home Minister has al-
ready announced that a parliamentary
committee is being sent to West Ben-
gal. May I request that some Mem-
bers from the Rajya Sabha be as-
sociated with it?

SHRI Y. B. CHAVAN: The only
question that he put to me was about
this delegation of Members of Parlia-
ment. Naturally, Sir, some Members
of the Rajya Sabha also could be
associated with it. )

MR. CHAIRMAN: Mr. Dharia,
Kindly put questions; please do not
make a speech,

St qeAIEe 0 AW, ¥ UF
AU IAT AigAT g, ¥y UAMeviiE-
A gawaE § oM FOAF
Arit ¥ 20 atq g fe@, & 4 =rgAr
g fo wrere qEdft @& &7 A
g & T SHF I HIT AR FT
s faar s

MR. CHAIRMAN: 1 shall certainly
give an opportunity to you. What I
propose to do is this. After six.
speakers from this list have spoken,
I would like to give an opportunity
to each of the other parties also, and
if there is time, we may even finish
up the whole list. What I say is: There
are twenty names. If the hon. Mem-
berg take five minutes each, it will be
a hundred minutes. In order that we
may have a full discussion anq the full
views of all the Members of the diffe-
rent parties, my feeling is that after
six Memberg on this list have spoken,
I should try to give an opportunity to
one each of the other parties, and if
there is time we may even finish up
this list. I have no objection to sit
long and accommodate all these Mem-
bers but my feeling is: Please allow
me tb ses that after these six Mem-
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bers I give an opportunity to the other
Members I referred to.

SHRI BHUPESH GUPTA: Sir, it is a
good suggestion if they want but this
list includes also a PSP friend and a
Jana Sangh friend, Therefore, I do
not know whether they are also
included in the six.

MR. CHAIRMAN: One from each
party I shall call after six of these
gentlemen have finished.

SHRI M. M. DHARIA: Mr. Chairman,
Sir, we have been dealing with 4 very
serious matter today. It is not our
intention to play any fraud on the rules
of this House, but it is because it was
visible that some anti-national elements
have been playing fraud on our Cons-
titution and against the integrity of
this country, we have been raising
this issue in this House.

MR. CHAIRMAN: Please put the
questiong for clarification.

SHRI M. M. DHARIA: The hon.
Member, Mr. Bhupesh Gupta, made a
charge against us, and so it was my
duty to explain, The hon. Home Minis-
ter has made apn elaborate statement.
When we read the various things that
are appearing in the various news-
papers, we find, Sir, that in this par-
ticular area a parallel Government has
already been established., Sir, I would
like to draw your attention to the
newspaper, Amrita Bazar Patrika.

SHRI NIREN GHOSH: Who is true,
the Chief Minister, or Mr. Dharia?

(Interruptions)
MR. CHAIRMAN: Let us hear him.

SHRI P. K. KUMARAN (Andhra
Pradesh): The Home Minister has
said there is no paralle] government
there.

SHRI M. M. DHARIA: I woulg like
to invite your attention to what is
stated in the “Hindustan Sandarg” of
Calcutta, dateq the 13th June, 1967.
There it is stateq that the Chief Minis-
er has denied that any parallel govern-
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ment was heing rup in Naxalbari.
(Interruptions) 1 am coming to my
point. He has said that a considerable
number of people have surrendered
to the extremists and a reign of terror
was prevailing. This reminds us of
the activities that were carriedg on by
the Red Communists in Telangana.
Now, we feel that in this pari, at this
strategic point which is adjoining the
borderg of Pakistan and Nepal, they
are carrying on the same activities
with the intention of creating their
own cells and what not and then have
a paralle] government, perhaps. That
is why these activities have been start-
ed there. They are killing not only
ordinary citizens but they are killing
even policemen. Under these circum-
stanceg I am anxioug that the Central
Governmen{ should not intervene be-
cause there is a Communist Govern-
ment or some other Government there.
We know that now the political map
of India has been changed. Therefore,
it is for us to see that when we have
to face stress and strain we face the
situation calmly and steadily. There-
fore, the constitutional government
should pe allowed tg function there
ang there should be no intervention
whatsoever. But if in the name of
democracy some elements try to create
a parallel government then interven-
tion will also be necessary and it is
in this context that I want the Home
Minister to see that the State Govern-
ment take good care to see that there
is proper law and order maintained
there. As was rightly pointed out by
Shri Triloki Singh, there should not
be any disturbance. No gisturbance

shoulg take place there and there
should be no parallel government
established in those areas. But if the

State Government after due warning
from the Central Government fails to
put down any disturbance or stop the
formation of any paralle] government,
then may I beg the hon. Home Minister
. that strong action should he taken by
the Central Government?

MR. CHAIRMAN: Have you finish-
ed?

- SHRI M. M. DHARIA: May 1 also
¢ know from the Home Minister whether
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he would himself go and try to under-
stand the situation jn that area perso-
nally? Ii is googq that some Members
of Parliament will be going to these
areas. I feel that a scrutiny is neces-
sary. I would also like to know from
the hon., Home Minister whether some
arrangement is being made in consul-
iation with {he State Government to
see that in thig area the lives of the
people are not in danger. It is in
this context, Sir, that we would like to
have an elaborate explanation from the
hon. Home Minister.

SHRI Y. B. CHAVAN: Sir, as you
know, I have made a statement in
which we have given our views and
my assessment of the situation there
which I describeq as a situation of
lawlessness. We have to be very care-
fu] in what we say and how we say
it. It is certainly a matter where we
should not say something which un-
necessarily creates a wrong relation-
ship between the State Government
and the Centre. Nobeody is in a posi-
tion to say how we should proceed
further. The State Government itself
is aware of the situation. They have
sent their Ministers there to deal with
the “situation and we should all wish
them well and wish them success in
dealing with the situation there, 1
would not say anything which will in
any way come in the way of the State
Government dealing with the situation
there,

MR. CHAIRMAN: Mr. Chandra
Shekhar. Be brief, WMr. Chandra
Shekhar.

SHRI CHANDRA SHEKHAR: Yes,
Sir. May I know whether the hon.
Home Minister’s attention has been
drawn to a statement of the Chief
Minister of West Bengal which runs
like this: -

“The extremist elements have let
loose a reign of terror in the area
forcing the local people tg submit
to them. These sectiong have 3lso
collecteg a few gung after raiding
<ome houses and they were seen
carrying these arms in addition to
bows and arrows.”

That is one thing. And then here
is another: <
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[Shri Chandra Shekhar.]

“These elements while roaming
about in the countryside and
villages were crying out slogans.

‘Mao Tsetung zindabad, Red Army
zindabad'.”

Is it within the knowledge of the Home

Minister . . .

SHRI A. P. CHATTERJEE: Why
does he say al] this?

SHRI CHANDRA SHEKHAR: Why
do you expose yourself, Mr. Chat-
terjee.

MR. CHAIRMAN: No, no. You put
your question Mr. Chandra Shekhar.

_ SHRI CHANDRA SHEKHAR: Has
it come to the knowledge of the hon,
Home Minister

SHRI A. P. CHATTERJEE: How
do you know?

MR. CHAIRMAN: I do not want
anybody to disturb.

SHR1 CHANDRA SHEKHAR: This
time I am not going to yield, Mr.
Chairman,

MR. CHAIRMAN: Please put your
question.

SHRI A. P. CHATTERJEE. Why
does he say all this?

SHRI CHANDRA SHEKHAR: Mr.
Chairman, this time I would rcquest
you to give me time. If anybody
interrupts and you ask me 0  sit
down I will not sit down.

MR. CHAIRMAN: Mr. Chandra
Shekhar don’t threaten me. I 3hall
protect you. You go on.

SHRI CHANDRA SHEKHAR: Has
it come to the knowledge of the
Home Minister that these elements
were crying out slogans, ‘Mao-Tse-
tung rindabad® Lal Sena zindabad'

(Interruptions)

SHRI C. D. PANDE: He is
the Minister.

MR. CFIAIRMAN: Please let him
finish.

asking
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SHRI CHANDRA SHEKHAR: Ig it
also a fact that the whole trouble
started-in these areas after the Heve-
nue Minister of West Bengal who is
a Left Communist, visited this area?
Is it also a fact that thig is a strate-
gic area and there is constant talk of
cutting out this area so that the
whole of North Bengal and Assam is
cut away from the rest of the coun-
try? Is it also not a fact that these
Left Communists have been acting
according to a plan which was detected
some twg or three years ago by the
Home Ministry when their paper was
seized and the then Home Minister,
Shri Gulzari Lal Nanda made a state-
ment {0 the effect that the Left Com-
munists were working out a certain
plan and now it is that they are exe-
cuting that plan? Has it also come
within the knowledge of the Home
Minister . . .

3860

SHRI NIREN GHOSH: What jg alt
this?

(Interruptions)

MR. CHAIRMAN; Mr. Chandra
Shekhar, Kindly put your question.

MR. CHANDRA SHEKHAR: Only
one sentence more, Sir.

MR. CHAIRMAN: Kindly dg not
make a speech.

SHRI CHANDRA SHEKHAR: Is it
within the knowledge of the hon.
Minister that the SSP people and the
PSP leaders and the Bangla Congress
Leaders have not only accused but they
have come out with Press statements
that the Left Communists are making
life impossible in that whole place?
In this situation, may I know what
steps are being taken by the Govern-
ment of India to see that order and
peace are restored in that region of
the country?

MR. CHAIRMAN: Now the Home
Minister will reply.

SHRI Y. B. CHAVAN: Sir, may 1T
request you and through you the whole
honourable House and gay that I have
made a statement on the position
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there? We are dealing with a very
serious situation.

It is a very delicate situation and
I think I will not be able to say any-
thing more than what I have said in
my statement because I dp not want
to sit in judgment on the State Gov-
ernment from  here. Half-a-dozen
Ministers are now in that area and
they are trying to meet the situation
there,

SHR]I K. S. CHAVDA (Gujarat):
And five of them have Dbeen
“gheraoed”.

SHRI Y. B. CHAVAN: Therefore,
I would certainly in the interest of
the security of that area and of the
situation there.

(Interruptions)

MR. CHAIRMAN: Please hear him,

SHRI Y. B, CHAVAN: 1 would
make this request. I have made a
suggestion that a delegation of Mem-
bers of Parliament, some Members
from this House and some Members
from the Lok Sabha, will go there and
after we have received a report from
them possibly we will be in a better
position to discuss this matter. I
would request this hon. House to stap
thig discussion at this stage.

SHRI AKBAR ALl KHAN: No
more questions, Sir.

SHRI BHUPESH GUPTA:
hearing this side also.

SHRI NIREN GHOSH: This is
very unfair.

After

SHRI BHUPESH GUPTA: Sir, your
suggestion was a good one, that is to
say, six Members from the list and
then one from each of the Parties.

MR. CHAIRMAN: 1 would like to
say this. I would certainly hear one
from each Party if they want ¢o say
something. But 1 entirely agree with
the statement of the Home Minister
that we should not decide anything
1ill Members from this House and the
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other go there and see for themselves.
It may be that the Home Minister
himself may go.

SHRI Y. B. CHAVAN: No, no, I am
not going.

MR. CHAIRMAN: He is not going.
Well, I can see your point in not going
there. You want to judge objectively
from what you hear. So now, as I
said, I would like to give an oppor-
tunity to each one of the Parties to
say something.

SHRI N, SRI RAMA REDDY
(Mysore): Sir, may I submit that
if you allow them you should allow
this side alsp to place our case?
(Interruptions) We are prepared to
agree with the Home Minister and
stop the discussion here and now but
if you allow them then we should also
have our say.
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(Interruptions)

SHRI A. P. CHATTERJEE: May
I, through you, commend to the atten-
tion of the House what the Home
Minister has just now said? A Cabi-
net Mission of the State of West Ben-
gal is touring the area and they are
trying to assess the situation. The
Ministry in the State of West Bengal
is completely seized of the situation
and some of the spokesmen of the
Ministry have already saig that they
are trying ¢to see what can be done.
In these circumstances, if the discus-
slon is allowed to go on, it will merely
the feelings.

SHRI BHUPESH GUFTA
agree with that poimt.

SHRI NIREN GHOSH: We must
be heard. Hon. Minister’s suggestion
looks suspicious. Al their slanders
have been bandid about and he wants
we should not even reply.

MR. CHAIRMAN: The hon. Home
Minister has placed his suggestion in
all seriousness and in all humility in
the special circumstances existing over
there. Speaking for myself—I should
not express my view-—I would agree
entirely with the Home Minister in
this matter and T would be very glad

I dis-
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[Mr. Chairman.]

1f the House agrees with the sugges-
tion.
(Interruptions)

SHRI  BHUPESH GUPTA: We
should be heard, Sir.

MR. CHAIRMAN: If there is a
feeling that something must be said
by them we cannot help it.

SHRI TRILOKI SINGH: 8ir, I
would be very Dbrief. The Home
Minister has made a statement. He
has also said that he has nothing to
add to that. It does not matter how
'many questions may be put to him,
the information that he has, he has
already laid before the House. There-
fore I would most respectfully submit
that the purpose of the notice has
been served.

SHRI BHUPESH GUPTA: Because
you have spoken.

SHRI TRILOKI SINGH: I have not
spoken; I have spoken only on the
point of order raised.

SHRI BHUPESH GUPTA: No; it
cannot be closed. The discussion
should take place, and if . .

SHR] NIREN GHOSH: You cannot
have things all in your own way.

SHRI TRILOKI SINGH: I am on
my legs and I am in possession of the
House, I have every right to have
my say. Let the hon. Member learn
how to behave properly. (Interrup-
tions) 1 am on my legs. Please keep
quiet.

Therefore, Sir, I must submit that
the purpose of the notice has been
served and it is no use going on with
the discussion. If however hon. Mem-
bers are so minded let they draw
the attention of the hon. Minister
again and have their say.

SHRI BHUPESH GUPTA: Sir, I
can understand Mr. Triloki Singh’s
wisdom. But the point is this. In this
particular case the leader of Mr. Tri-
Ioki Singh’s party, my esteemed
triend, Mr, Mulka Govinda Reddy, is
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 a wignatory to the calling attention
notice and I assume that he will more
or less take the same stand. Buf 1
say, Sir, it cannot be left in mid-air.
I would expect fairness from you.

st TEEEY - AW U oF
fraea § v & 37 % g 7 o Sarday
FAFT FWE AT AN FWE ? oav
g0 SWFET ¥ 7819 w1 & qr g fady
i & femar 7@ wifzgd =2 g7
I &Y @rAe AT Afgy |\ & 3@
T X FE g AGY w1 g 9w aw
T ¥ ¥l a® ¥ WFl &
IHATT FT TAQIL A 31 T3 Jaas
g 3§ W ¥ 939 w¢r arfad o
¥ =rgar § fF w9 o Oqw T F qU
aiT &, W9 A AT w1 Fofy g7
HYFT 2 AT TR HY g AT 3 il
AR 918 g A § | AT A
7 & aga wiia ¥ &g dzrgarg
gAY 3 faa WY 39 & 1942 ¥ wafw
TUT YT A A &S & F I F1at A
TEY STAA g | e agd § qErdl
JAF T AT § AT g0 gHE HANZ
¥ g g qar UF A X @E
g AT JIT T & TF 1gH/ar g
TV T ATHT § AT W1 STor41a & |
gl & sgmm g f& aw@ie
SSETT FT TG L FI FT RIHT 99 F1
AT 9IW AT AT F A AR A
F1 W WA AT w8 fEozm
a¥ft § wifreg # A1 w=wT

¥ A agd & waT F AT qAAT
wdlY St qav 957 & Femfaq w7
g STRAT =151 3 % gw fra® oo @
! F1 gw Sae ¥ faw @3 &7 7 @9-
&7 AT ArAaar w27
FIHRIT T 3q AT F1 A€ &F AqTY
g AT =Tfgh | & 5 faet & Faav
q1gAT g HMiF 35 7% facare 78
&\ & WA & UF AR A
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FT JATT A 99T § (Svgld aar<e’
gate @1 & wg & fF ag av oS-
afqal w1 fgwradt 911 w9 &9 g
Ster adT & HIT g FgAT AGT Wlgd o
T .

MR. CHAIRMAN: That won’t arise
here,

SHRI RAJNARAIN: That will
arise here. We have discussed Banda
here.

SHRI MULKA GOVINDA REDDY:
(Mysore): Ip passing he can make
a reference.

oY THAFR@O a7 § T 9T TF
IRGT T @ AT FfE F@ 9%
TR FY wEar WY feawE  IA g,
qEIT F| Hear oY {Suwd g T4y § |
zefom, & wgar =g g fvogw oW
qEEEl ® TH 5 @ (a0 ®ifaw
FI @ E off @W A W A
TRT 19, 9% FI G T a7 2qf7Y
T ZEAT AW G FE@ TG AT
A § o Tow | Ot @A F TG
qr f& guay  fegfasdr sdar 9T |
I AT & WAL A TE fqar qA
arfgy 1+ & s qray # A gifax
g A MTHT & 747 913 I fFan
at f& ag €z 1 arEar § W w7
A TTATE FAT | AT AT w0 I
2w uars w3 faur & 1 Y gwe w7 5
< faar @ &< faar =ffs sg aw@ &
FEACTAST AT IH § AT I7g (ganar
A W GHAT £ | S F2T AT qFL
at fagre & o o1 gwd &, SAIIA Y
Y o1 &R g 1w T AT A MY
oY AITT NG F1 GAAT HAT T T
geg fa el <7 & arg F fFadr g%
% Aw & fag qUILg ? SR WS
S8 TG FT HFAT FIAT TAT |
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Interruption S &% §e=T & Fra &t
R & wow A fandt ot a2
§AINT M7 37 417 71 a5 qaqw
R H FHF Y A famr aw F
W W FT WEAT ST | gOEy I
AT wAA TGS 0w § o
fer & o7 Soera Y fomd a1 E0
T WAW TF 77 AT F AIS) q@ ¥
WA & AT & oY qod wefaee faay
® U467 q3g ¥ HHHAT g HWiw 9@
gW 3w ¥ g +gfaee & M g4
1942 F AR X ITT T AX Y
g9 T QI o A7 wewr @ ¥
guad & f& #7 wvaw ¥ avg g5 A
AT AT g w1 {37 q7 faar @r
gFEAT & | B 3T q17 BT A8 qE A
START g WYTH 28 QAT A H TG AT
qRATE | HTT TG g FGT g av {
SEHT ST F AHATE |
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T a3 & fF & = qme
91 T 7qod fasi Fr F qra=er
q ATHRT WA §

=g foq agl aFdt aarae &
Sq! A,

A AT AZT AFAT, FAT FOOSA &
AT G |

#AT A A g AR Y
B o iy ) i o S AT AR
W F g7 FON ARA g T A
‘1 ‘g’ ag wTR o
qrEl , foes 3w &Y JAT g FT A
T g o gak oY @@ WE
frmar f& qu dw swfwe #
Ay ;A F W@ F, Rl w
I ¥ @9 ¥ @ & | gAY EAd
oréf T o d@waral ¥ W gEEE
fFmr 1w g A F AT SR
Tt 7 w37 fir Fegfee & arg oK
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[ awarTrEw)
a9 A8 937 | FaTgd T 7 FF WA
AOF qg T § Ffee Qi
&1 A g T AT | L T
qQ % g7 § ifs g dar a8
% § 5 T A F &7, AR
A3 A | T gR AR F qg 30
v W G 93T 7 A T gAR faral
T 9T M Fgd ¥ fF qUC J98q9 Y
TAHW qT g7 TE 43T A AU gA
4 99 T M gAR Y qw oK
T3z fifafera @ o, 9eE w1
AN EFHE T TR T I
& efafadior 3@ 1 fog @t ST @
g, 3% 719 F A0 AT W FY TG FT
& faggT w30, G§ §F Igar g odr
FV | IEAT H I FIHT AT E FE
W Hg g fFagarey &
ez & 1 W ST T GHC XA
AT T wrATE s fEar g wvt sEY
waw 7 G5r 4@ frar § 1 ofeew
a7 war T fwar g, awfy I97
sy ot wafgse w97 & der W
gufafier T57 & 1 A AW A9,
uge, wwfere, gegrfere I wwUw
wedl ¥ #5 o g gwr o &
T F wgar wgar g 5 g
LEC RO IO 10 U S RO 1
FHFAT L | T AT ag qfmw . #
Teg &Y feafa & arv & a91 §F W@ 8,
oy wow e ¥ O oF gEgw
atet frar £ 1 ® Sgar g fFoawn
fag, A 99 N @A AR gATR
frg waor o oY SEET wwH 1 AT
F g A ALY gRT a1 AN faen-
T gw A | e fo.a=wrd FEra
qEf qr g AT |\ WAY T FI &
f& Tgr 9T a9 T, 9 AT §F
AT FITET ¥ X AW KT FA@T H
gfegar = F TF @ E,
%w fay afcg oar 99 §, @

[ RAJYA SABHA ] to amatter of urgens 3868

public importance
FAAT FT IIW F qOFT gw W
T § 1 afew g w wew W
AUHT FATTEHY TITC AT F( AT FET
T8 & f a7ar #1 g &1 adwr
FATTEY AT AT FT gonafaat w7 qore
FEA A TG E |

T 77w AE 9T /Y & F0n
FWI 97 daface odf 1 M §
1942 ¥ 9 & ANTIT 74T AT TEIL
F AT JATAT . . .

MR. CHAIRMAN: Mr. Rajnarain,
you have been going on for a long
time,

M IwAREw - & 3w gy
F13x oy =8 3 W g f aa g
fag gray # I W1 @ o9 U8
73T 1 aIE & ;Y FTA AEA @
fF sg gFER A N & o &
A% FT G197 FET 978 &, T5€ &
T FEAT IMgT §, 97 G F ATy
FT 9QT 3 Tqd F g FET
FET AR & ! TR A fgam ®
FEET A1 WL T A% gH B
a1 vad & fad dare g 1 wwr qfeww
A F AT H ORI T ST AT
g fo s e ofr it aeqfeafs & gadt
ey T fE d A T ®WR
fa| fag o 7 # v ara e
MR. CHAIRMAN: That is for you
to deal with. Now, finish your ques-
tion.

ot ISAET 0 X GF  qEG
wréz Y A AT T T ]
¥ fr oftew o9 § z90 Wy TSEE
gt ag foud FF1E Fm T 7971 |
qftew T ¥ g AR FHARE
§ fammn o o v ord | AR wfTR
gz g ¥ ¥g | & 1 A W
izt § 5 aaw § wee sgfaew
% 79 w5 am fa fal g ¥
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T & oW T3 i AT Mo w0
Uo WEAZ ST T0ST T H W9 6y
S engar gy af g a1 ug fafy
ot 97 wifeat ImOE,
F2IT H FrAmET F IO ¥ A
¥ FIH AE FoANT  WET  AT™T FASH
¥ & 9w Fwafrer & faamr § ow
FHUT GTGT Z WL T qg g9 &
gfeew &1 IR I fAw oF agd
afgar M7 4wk TeE AT FTIM
§ oo fadl g ¥g1 wigar g fF &
¥gw et FT oG g o1 K
#oa foat & ag W1 s =gar g
fs 1942 FY gawfa § qn T@dT FT
TH TF W AT H A AR

MR. CHAIRMAN: Mr. Rajnarain,
-please sit down. I may just tell you
that you have taken a long time, If
this goes on like this, there will be
no end to the debate. This is not a
debate. You can only put guestions.

(Interruptions)

Y TSKATLRAY . TTFGT TG FLHAT
WA Saa F gL A1 qrea fod
gf & vEw wgEw s g
aE ? 9T a7 A FE FAAT AL FT
AT, g8 gATT (9F HEgE™ FT A |
F ag ot =gE™ F7 AT TG
fir wraad ¥ ag awa st wHNR
§ v #iT wRgas # #I qd
for ¢ ¥ fer fagelr atFa &
THATE FIAT IIN0 AT a8 AMFa Fa«
& e IWAT ARG AT AT
i F@Ted A8 w away, § A IF
#Fr Wie 9T FgAT WAl g ar v
TG F1 @R arr § B ad
£ ag areq TG AT ArE 4 FY
v A%, F Al Sl e
&7 @ FT & ATNEr grEA A
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§wm o Ao § W 3 ama
o qgtgar| (Interruptions.) zfad
¥ wmwes Wt &Y oAt § &
aifearst &1 Rt 3R Oy
W T § 6 wae Fai gaw wwal &
FifF F1T FHY g TrHFwR §, ¥ faw
o § AR SAF Feile w1 g T
AT & | FHIC A Fi0G AT FH—
(e 7@ T #0 F @@ g
T AR FHR G IO, FAL97, FA9
AR FRfaee F= §, @ fod B
FUSTT | Fer F7 fAerd &
far FOsww F1 freat adisee
# faed ¥ fa¥ sdw # g@ER
F faert @R &g #7 @R 7]
frer & fagr faa, fw o, @
gATO ATT W A F gH YA ST
T4, AT & g FEw g

SHRI MULKA GOVINDA REDDY:

Mr. Chairman, I am one of the sig-

natories to this Calling Attention
notice,
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MR. CHAIRMAN: I would now
appeal to hon. Members not to make
this a debate and not to make too long
speeches.

SHRI BHUPESH GUPTA: It is
too late now,

SHRI MULKA GOVINDA REDDY:
We are not making common cause
with the Congress Members, who are
signatories to this notice, asking for
Central intervention to oust the Gov-
ernment in West Bengal. I may cate-
gorically state that the Praja Socia-
list Party is a constituent of the West
Bengal Government and we want that
Government to thrive. We do not
want, under any circumstances, Cen-
tral intervention. But we would like
to sound a note of warning that law-
lessness should not be tolerated in
that district in West Bengal. There are
Adivasis for whom responsibility can-
not be shirked by the Central Govern-
ment, It is their responsibility to see
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[Shri Mulka Govinda Reddy.]
that their interests are promoted in
that particular area. Last time when
similar incidents occurred in Bastar,
we discussed it, It 5 not a simple law
and order situation that has arisen in
this case. The question is land re-
forms have not been implemented
there. The interests of the ordinary
people, particularly of Adivasis have
not been looked after. It 1s true thal
the previous Government, the Con-
gress Government, failed in their duty,
but now some of the lawless elements
here, particularly some ultra-leftists,
have taken the law intp their hands
and are behaving as if there is no
Governiment  existing there. 1 am
glad that a Cabinet Mission has gone
there and they will see that these
lawless elements are put down. We
all believe in democracy. The other
parties, even though they may be
opposed to the party in power, should
have the freedom to propagate their
ideas. It is not proper, it is not fair
and it should be condemned. The
activities of other polikical parties
have been curbed not by the Govern-
ment but by certain other parties. I
understand that the office of the
Praja Socialist Party was ransacked.
Mr. Rajnarain was referring to the
fact that one of the leading members
of the trade union movement, belong-
ing to the SSP, was murdered the
other day. These lawless elements
should be put down. That is the rea-
son why this question has been raised
and serious note should be taken of
it.

SHRI D. THENGARI (Uttar Pra-
desh): The hon. Homg Minister has
said that he would not like to add
anything. [ can appreciate it that
there should be some restraint, but I
should like to know, whether he has
investigated another aspect of the
matter. Since a few months we are
receiving reports of concentration of
Pak troops on our borders. Since a
few weeks operations by the anti-
national elements in Naxalbari are
being conducted and only three days
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back an aggressive move by China
against our Indian Embassy has
launched, I want to know whether he
has already conducted investigations
in these affairs and whether there is
any common link between the three.
Are they the links of the same
chain? May I know  whether he
would advise the MPs to look into
these aspects also?

SHRI Y. B. CHAVAN: These are
all matters which normally the De-
fence Ministry, the Home  Ministry
and the different branches of the
Government always take into consi-
deration while making an assessment.

(Plehs) i e yadayd log

K &te gl o0 - oals RIS
R L CIRTCRY B T RVEN
Uige wegs 8y (4d Q0 S oy &
ot o b (S o - e i
IR Ligny 'z s b ale
_Oyed !

gk fogy e 4o (ley - S o
a S Sy ot 2 & Lﬂ' AR
Uie - 2 e A mdeiyS e
LS Ty & =dayyS Hyay Wiy Ut
&y Wil yy0d &5 4 K21 e
Ut ke BS sue ks )
M58 Y o yeesf iy -
e Plady - a e W e Gl
P I USSR B STV NS _ylen
M Enanigpad € 2 Cangfn a
e yRede Cian gglur v gan
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AR TaAEe & AT v g afEw ¥
Ig =X TAar g fo =@ ozemw A
FE FFAT A & w= wefAal A
AT UE WMEX WYN g w o fAw
R | e ¥ gAY gawa
¥ gawr faslt S @ET R
Feyfee st 41 gk % fafrees,
g gm oft dome F Tam wE AR
FreTafear ¥ T @ & qEAT 7, A7
¥E FT 3 A gAR 1 fafaer aqr
gferg &1 ST @@ FT T @ R\
qeze B @7 W W AT
# g fg & # AT S
Fraer et formay are agr fean
ST EFAT |

Y sFax A @W T Q,

TET TEAT |

atar avaan fag o< 9 7€ wgar
f& ame waAdz #r BT U, 9
F19 F7 fear smg fee S agEde
@1 gg Taar g f& 6 fafawex =9
A FTH F T AT T T & AgAET
FT & forg | @8l Y grena qro o
& ag g famamsie &, 78 areT ufien
& THEWT [TOA IQ@T g 1 AT IEY dleT
AT AT AT AN A gT FAATE IO
AIAT GAAT . AT TG B @IATH
g TR 1S gAq qrferq &1 agh A
¥ OF [V ar IgIvr wIE AU gAne
fergear & AT # 19 |7 TOFT FAATEN
e agr @1 qoe AIET FAW @ 9% )
SF qIfdd Fgr TEr e, Ry
ST AET AT SAY O TG FAT HE
fear o &t # gwmar g fe QY
ZIAT T AT GART FIAIT IST THAT
g FIF FIAST IS aFaqT g | AL T8
TgAAE Gifad ®T agr T A T A% ATOw
qTH 1T & FEI FFY @ A § | A
fadY Aorg Y #1 a9ig ¥ ®wW AT @A
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AT T, F7ET FT AFAW a1 § AL
AW & gFET AAT § AT SEEHT FI
faevrz gem ) fow e Fg FT A
g gFT FT GTA T FT B A7
% TE g F wwwmar g fv S agt
4¢ gu & =8 7T Fafree g a1 UsE
Frfree ag @ fegedr g1 #1%
weE e @ fRE oF e o TRy
Ay gafaw uF @aIETE d 9 FY
figarar &% 7@ &1 A sarar FgAr g
=TgdT agf @ g< aa% & #redr & faar
g =% fafesq & faar g 1 9%
arfeat & faar g am et &1 @
AT 39 graTa § g0 ATgd 7 IgF
T FATFSTY TOT §FN 39 FAHead HY
QT I | g g a7 0 ¥ €3 gadiae
2 a8 31 TEI g1 | 39 @A FY FIAH
FT fazn Y ag 7eF A W qHAT| W=
gl § woaw 7 fx sav afmt ser
& @9 HT | STHT gHAA F T §
a9 G FEH ISTA TN, T AA &Y
SAEr @Rl UF AT ®1gH aw
g g & arg FHfae F1 ¢ F9Y-
fage F1 W o1 Wr § AT AT Fg
T AT R ¥ET & AHTAY &7 A oY F1E
A AHATY | F T 7 39 F9G A 3@FT
wa Ay g% § & av uF qfvae awax
g1 8T 9I1%7 § FF FIAT AMGY |
TEI AR F1 4 Tg ATAT AT §
fif o qET FE AT BT T AT
I BT =TT 7 IoT femm av &
TH TGARE FT HIS ATH Tel HOT | $9&
forg Fam Aerg{Y & AT FTAT QT 9T
AT A @R 7T g ag fAgma gaerE
2 AT UuE WIET AST AT | FA
71 A1 @ & a8 N faears § g
e fafreet 7 a1 fAdr w fafreex
¥ 29 awg &1 ufesye  fomr av &
qumar § 5 ey s @aEnE HiK
FYE T AT QU AFAT| | FAAT & Fg B
GEH FIAT ATEAT § A ITHIR FWT §
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f& g9 q® qaseir &Y e

SHRI NIREN GHOSH: First of all
I would say that the discussion would
have far-reaching repercussions and
consequences and would create a very
very dangerous precedent, I feci that
ihe Treasury Benches should not have
indulged in this practice. However, 1
would like to know this from the
Home Minister. He has admitted in
the statemenl that there is a genuine
grievance of the peasants for the last
twenty ycars. The discontent was
skmmering for a pretty long time,
long long years, amongst those depriv-
ed and defrauded peasantry. Is he
aware of that? It is not a matter of
one year but a matter of pretty long
years; the discontent was simmering
Secondly, I would like to know whe-
ther he is aware of the history of how
things developed. One Buddhiman
jotedar wanted to evict one peasant,
He said that he was a share-cropper
but the Court gave him the tenancy
right, and when he was tilling, he was
beaten blue ang the peasants led a
demonstration against the jotedar. Is
he aware of that? I want to know
also whether he is aware that in cer-
tain fallow lands adjoining g planter
certain peasants were cultivating the
lands for some years. That planter,
that owner, suddenly at thig time
introduced certain persons there and
created tension and after that the
police went precisely to arrest those
peasantry and not either the planter
or the jotedar. Is he aware of that?
Out of genuine grievances the persons
there may have committed wrongs,
mistakes. That I can admit. But the
point is whether he is aware of these
things. After that the Land Revenue
Minister went there and evolvedq a
formula to settle the whole issue.
That was not given a chance. The
police went there en masse after that
and killed ten persons so that the
matter could not be settled. It would
be quite pertinent on my part to sus-
pect that the police have deliverately
done this so that these things cannot
be settled and the fires can be kept
smouldering and burning.



3879 Culling Attention

[Shri Niren Ghosh.]

I oppose the idea of a parliamentary
delegation. When the State Ministry
is seized of the matter, it is going to
be some kind of interference from a
superior authority. (Interruption)
Would you have a Parliamentary
Committee to supervise every aspect
of working of the Government, to go
into detention cases and everything?
I remember when Bastar was brought
before the House, you opposed it tooth
and nail, though it was a Scheduled
Caste area, though it was an appro-
priate subject. That shows your atti-
tude, the ulterior motive you have in
mind. Then I regret that the Home
Minister has chosen to make the sate-
ment in such a way naming three
constituent parties of the United Front
Government there, in order to skil-
fully drive a wedge between us and
thus topple the Government. Let me
tell you one thing. To the last I
would avoid on the floor of Parlia-
ment crossing swords with Shri Raj-
narain, But let me tell you that I
have also certain facts in my posses-
sion that may not be pleasant. I do
not want to bring those things and
spoil our relations. He knows that
in West Bengal we gave them weigh-
tage out of all proportion, went out of
our way in order 1o cement Left
unity. It s a fact, We can....

(Interruptions.)

MR. CHAIRMAN: Do not interfere
please. Let him have his say.

SHRI BHUPESH GUPTA: So-called
lett leaders you are; you do not know
how to keep your house in order.

MR. CHAIRMAN: You all help me;
I know how to keep the House in
order.

SHRI BHUPESH GUPTA: Not your
House, Sir; our Left house.

SHRI NIREN GHOSH: May I also
know from the Home Minister this
thing? 1 am informed—I said it ear-
lier—that Mr. Biren Mukerjee of
“Pisco wants to topple this Govern-
ment, And iz there an attempt to
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drive away our party and instead, set
up some sort of Government? All
sorts of plang and motives are there.
And may I know whether Mr., Biren
has established contact with the Union
Cabinet Ministers? Is it true or not?
(Interruptions.) Then, 1 would 1ike to
say that when the entire Cabinet 1s
seized of the matter, that from the
Home Minister’s statement it is clear
that no border security was involved—
it i3 in the very statement which he
has read out in the House—ang when
it comes to the question of the secu-
rity of the country, if there ;s any
aggression against the country, fifty
crores of people know how to tackle
that. That is quite another issue. That
issue has been interlinked in this man-
ner in order to create or give the im-
pression that everything is breaking
down. It is true that there are cer-
tain disturbances., But the whole
Cabinet has been seized of the matter
and they alsg admit that. I would like
to know whether the Home Minister
would admit what the Inspector-
General of Police himself has admited
that . . .

SHRI AKBAR ALI KHAN: You
have read that.

SHRI NIREN GHOSH:...the State
Government . . .

SHRI AKBAR ALI KHAN: Do not
repeat it.

SHRI NIREN GHOSH: You
to know it. He said:

have

“The police was capable of putt-
ing down the agitation but that
would involve heavy bloodshed. It
would be much Dbetter if the
problem could be solved on eco-
nomic ang political levels.”

That is the opinion of the Inspector-
General of Police; that is the opinion
of the State Cabinet and the Chief
Minister. Bui you want to destroy
that by bringing in this issue and
discussing it in the way in which
you have put in before the House.,..
(Interruptions.) If you had agrredto
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this position, it would not have been
under discussion here in this way;
you have Dbrought the issue before
the House as if it could not be
tackled or handled by them.

Therefore, the basic causes remain.
We wanted the British rule to be
removed whether the British liked

it or not. Therefore, if the genuine
grievances of the Deople are not
removed, then certain consequences

follow.

[THE Depury CHAIRMAN in the Chair}

Therefore, I would request in all
humility all the Members who wish
-well by the country to focus atten-
tion on this issue ang see that these
causes are removed. Then, let us
gee what we can do about the other
things. But if you are not giving a
chance, if the situation is worse con-
foundeg and if it is deliberately
brought about then consequences will
follow and the responsibility lies en-
tirely on you., You should realise
where you are heading to. Our Gov-
ernment is genuinely concerned about
these things and wants to remove the
social maladies so that these things
do not find a soil,. As I have al-
ready said—I must admit it; I would
again say it—the down-trodden peo-
ple, in the course of their agitation,
may commit mistakes. That I do not
rule out. (Interruptions.) But I want
to pinpoint the basic cause, the Jeep-
rooted cause, that gives rise to all
sorts of things. Therefore, this should
be tackleg seriously ang firmly.

And as regards the various other
things that have been mentioned
dnring the course of the debate,
about very many irrelevant points, I
do not care to reply to them. They
know themselves that they have made
false statements. So, T do not want
to go into all those things.

THE DEPUTY CHAIRMAN: You
must be brief, You must wind up
now,

SHRI NIREN GHOSH: What I
submit in all humility is that this
question should be solved, this pea-
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sant question, the land reforms ques-
tion. The situation has reached such
a pass that this question has ty bpe
solved. Tt brocks no delay. I would
urge in all humility uypon the Cen-
tral Government ang all the State
Governments--80 per cent of our
people live in the countryside—to
bay heed to ‘heir demand so +hat
the country can be unified and pro-
gress and democracy can fourish.
But by brandishing this king of
baton, you cannot have law and
order settled. You talk in a way
as if it is meant only to safeguard
the vested interests. T1f you talk of
law and order in that way, then
law and order means suppression of
the majority 90 per cent and support
only for the 10 per cent. Please do
not talk of law and order in that
way. That does not hold good, So,
I would request that these things
should be taken in their proper pers-
pective and T would request the Cen-
tre not to do such things in future,
I say that the entire country, the
entire peovle—whatever you say—
have a deep suspicion in their minds
that it has been conspired, it has
becen pre-arranged and that some-
thing is brewing wup. You are
planning ahead 1o do something in
order that ng progressive Govern-
ment or democratic Government can
run in the State.

THE DEPUTY CHAIRMAN: Mr.
Chitta Basu. But I do request the
hon. Members to keep *hemselves to
asking clarifications, It has turned
into a discussion,

SHRI BHUPESH GUPTA: The
Chairman allowed it; it will be a
discussion.

THE DEPUTY CHAIRMAN: 1 de
not see why it should be discussed.

SHRI BHUPESH GUPTA: I did
not want it. ‘The Chairman s$aid,
“Tet there be a discussion. The
leaders may express their opinion.”

THE DEPUTY CHAIRMAN: 1 'do
not know what the Chairman said.
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SHR] BHUPESH GUPTA:
the Chairman said that.

I say,

THE DEPUTY CHAIRMAN: 1 will
fing out whether the Chairman said
that. But I do not think so. I am
appealing to the House, You are all
very good parliamentarians. This is
a Calling Attention Motion. The
Home Minister has expressed his
opinion on this. I do not want to
add one way or the other because I
want to be very just from the Chair.
But if you are brief and if each
one of you coulq put forth your
point of view in one or two minutes,
more Members will have chances.

SHRI BHUPESH GUPTA: After
allowing half an hour to some, you
ask us to finish in one or f{wo
minutes . . .

(Interruptions)

SHRI CHITTA  BASU: Madaw
Deputy Chairman, at the outset lat
me tell this House that the situation
in Naxalbari, Phansidawa and Khari-
bari is not one of quiet; there is a
serious situation which is developing
during the past few weeks. Ang so
far as the geographical position of
that area is concerned, it is accepted
that it is very vital in the matter
of our national security and the de-
fence of our country. But, Madam, the
situation has not developed all of a
sudden; it has got a long history
behing it.

THE DEPUTY CHAIRMAN: But
you need not go into that long his-
tory, you ask clarifications.

SHRI CHITTA BASU: I will be

very brief. There has been the
lang problem; there has been the
land-hunger. The predecessor Gov-

arnment could not solve that land
problem. According to the Waest
Bengal Land Acquisition Act, surplus
land vests in the Government., But
the Congress Government failed to
distribute that land among the land-
Jess peasants and among the Adi-
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vasis. Naturally, with the ouster of
the Congress from power, the pea-
sants of that area who have been
oppressed and suppressed for years
and ages together, had a hope in
their minds that the long-drawn-out
problem, the vexeg problem, of land
would be solveq immediately after
the assumption of power by the new
Government. But, Madam, you know
that the new Government was ypre-
occupied in meeting the challenges of
the vested interests, of the capitalists,
of the reactionary elements, some-
times—it is alleged—aided and abet-
ted by the Government of India,
and therefore, the Government of
West Bengal could not quickly solve
the problem and thereby satisfy the
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land-hunger in that area. That
does not mean that there have
been no lapses on the part

2 p.M. of ultra-left elements, They

cannot absolve themselves of
the responsibility. We are also a
constituent to the non-Congress
Government that is being run there.
That non-Congress Government is
committed to fulfil the hopes and
aspirations of the people as far as
practicable. There is no point in say-
ing that one of the -constituent
parties should take the law and
order in their own hands and trans-
gress the law and order position.
Therefore, Madam, as T told earlier,
the situation is not as quiet ag some-
body might take it fo be

THE DEPUTY CHAIRMAN: Come
to the question. You have given the
background.

SHRI CHITTA BASU: So many
Members were allowed to put for-
warqd their own points of view. Why
should T not be allowed?

SHR] BHUPESH GUPTA; Mr. Raj-
narain was talking about 1942.

SHRI CHITTA BASU: That being
the case, all the constituent parties
of the West Bengal Government have
said that there have been some ulira-
left elements who have caused eer-
tain seriousness in that area. The
West Bengal Government is seized of
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the problem. You might have known
that a team of six Ministers has
already reached the place of trouble.
And because they felt that this is
not just a law and order situation,
they have taken with them some
senior officials of the Revenue De-
partment so that they may decide
things on the spot and solve tne
problem as quickly as possible. /

Along with that, they have also
adopted certain other measures to
maintain law and order. Qur Home
Minister saig that so far he has not
received any information from the
Government of West Bengal. But so
far as I know, omne of the Cabinet
Ministers of the West Bengal Gov-
ernment, Mr. Hemant Kumar Basu,
the P.W.D. Minister, had been in
the Capital. He met the Home Minis-
ter and apprised him of the situation.
He also expressed optimism that a
team of Ministers would be visiting
the place, and the matter might be
settled isolating these ultra-left rle-
ments who cause troubles over there.

Therefore, my question before the
Government is whether the Govern-
ment was appriseq of those develop-
ments that have taken place so far
in the matter of solution of the prob-
lem, And is the Government going
hold certain discussions which ulti-
mately would strain the relations
between the Centre and the State
which may be construed as an 1n-
terference in g State subject? 1Is it
not a political preparation for the
Centre’s intervention so that the
Government of West Bengal, which
is constitutionally elected, may topple
down? The Government is trying to
bring about its fall. Why is this
Government not exercising sufficient
patience, sufficient sense, so that the
situation may not be further accen-
tuated?

Some friends on the Opposite have
said about the police and the military
being rushed to that place. Yes, the
Government of West Bengal in its
wisdom thought that this problem
cannot be solved by simply rushing
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the police. In order to avoid blood-

shed

(Time bell rings)

THE DEPUTY CHAIRMAN: I wili
not allow you any further.

SHRI CHITTA BASU:
not think . . .

THE DEPUTY CHAIRMAN: I nave
already given you ten minutes. I do
not think you can go on like this.

SHR] CHITTA BASU: Mr. Niren
Ghosh has raised the question

THE DEPUTY CHAIRMAN: You
are not putting 5 question

SHRI CHITTA BASU: . the
West Bengal Government has decid-
ed to order a judicial enquiry into
the matter whether there have been
some excesses, So this whole thing
should be viewed in this perspective
and then a decision should be taken.

THE DEPUTY CHAIRMAN: That
is a suggestion,
SHRI B. D. KHOBARAGADE

(Maharashtra): Madam Deputy Chair-
man

THE DEPUTY CHAIRMAN: Youw
will be very brief.

SHRI B. D. KHOBARAGADE. 1
will try. But this is a very delicate
question which concerns a most sensi-
tive area having common borders with
two countries, Nepal and Pakistan.
As has been pointed out by a large
number of Members in this House,
there is no doubt that the situation is
rather grave. It has also been alleg-
ed by the other political parties which
happen to be constituents of the West
Bengal Government, namely the P.
S. P., the Forward Block, the Bangla
Congress, that the situation there is
rather grave. The problem concerns
the tribal people there and therefore,
if we want to restore law and
order there, it is essential that
the problems of the Scheduled
Castes and Scheduled Tribes should
be solved as early as possible. There
are a number of landless labourers in
that area. The whole land is con-
centrated in a few hands. Naturally

I do
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the landless labourers are being ex-
plorned there. Therefore, he Govein-
ment should take action to see that
these problems are solved as early as
possible.

My friend, Mr Niren Ghosh, has
another complaint that the Central
Government and the Union Home
Munster are irying to drive a wedge
between the different constituent
units of the Leftist Government We
need not blame the hon Home Minis-
ter or the Union Government Let us
think for gurselves whether as between
the different constituent umts there
are differences or not There were
basic differences on the 1ssue of gherao
There were strong differences on the
question of mncluding one Scheduled
Caste member 1n the Leftist Govern-
ment The P S P has since long
been trying hard for the mclusion of
one Scheduled Caste and Scheduled
Tiibe Member

SHRI RAJNARAIN S S P also

SIIRI B D KHOBARAGADE Yes
But no Scheduled Caste and Scheduled
Tribe Membe; has been ineluded 1n
the Cabinet That 1s why differences
have arisen Thigs 1s an 1ssue over
which there have been strong differ-
ences helween the constituent units
1n West Bengal Wpe should have self-
introspection We should ourselves
think why we allow such differences
to come amongst ourselves I am for
the Leftist Government and that Gov-
ernment should continue as long as
we want it I would also urge upon

the Union Government that they
should not take advantage of this
situation and take any step which

might topple the Leftist Government
1n Bengal At the same ime I would
urge upon the constituent units 1n
“West Bengal thal they also take steps
to seo that there are no major differ-
ences among the  constituent unrbs
there With each other’s co-operation
they will rule for the next five years

Madam, I am concerned about
national integrity and national security
because, as T said earlier, this area is
very near the borders of Nepal and
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Pakisian Madam, it was told 1n this
House by some Members that som-
of those people were armed with
swords and spears It 1s also reported
that some of those tribals were adopt-
Ing the guerilla tactics It 15 very
difficult to see how these people were
armed and tramned to take to guerilla
tactics

Yesterday we were informed about
certam activities i1n Peking against
the Indian diplomats In 1962, when
the Chinese commiited aggression
against our country they expecied
some of the Indian masses to rise
against their own Government and
the Chinese Forces would then march
inlo the Indian terrrtory 1 would
hike to know from the hon Ministex
whether there 1s any connection bet-
ween the incidents that are happening
now and the incident that took place
in Peking yesterday It there 1s any
connection between the two, then 1t
i1s a most smister move and 1 would
like to urge upon the Government that
they should be particularly carefu] in
safeguarding the integrity of the coun-
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try
DR ANUP SINGH (Punjab):
Madam Deputy Chairman, I would

like o0 say at the very outset that any
suggestion by the critiecs of the Cent-
ral Government that there 15 some
calculated design to topple the Gov-
ernment 13 utterly unwarran.ed And
'my reason for that 1s that the Hcie
Minister, bo h i his statement and in
his svbsequent comments, has been
more than careful and very solicitous
about the stabilty of the Government
i Wes«t Bengal In fac*, he has said
over and over agam that nothing
should be waid here which will com-
pheate the situation and accentuate
the tension that already exists I think
that should be proof enough My
second poin¢ is that Mr Niren Ghosh
has very ably, as usual, catalogued
the grievances of the people of that
area There is no doubt that there
has peen discontent and I must say
that the Central Government has not
really lived up to expectations. They
have neglected that area, the most
sensitive area perhaps in the whole of
India, for 20 long years. And they
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generally wake up lo the siiuation
when it hits them in the face and
then they try to improvise a solution.
But having said this, I must respec.-
fully submit for the consideration of
Mr. Niren Ghosh: Can any amount
of grievances, though legitimate, ever
jus.ify the kind of tactics that have
been resorted to there? There are
people in this country who do not get
water to drink; it is a very unfortu-
nate thing and we are all responsible
for it. There are people who are al-
most on the verge of death due to
starvation. Bu'! if we condone these
activities merely because the grievan-
ces are legitimate, we will be creat-
ing. I think, a very unhealthy prece-
dent and we will all be very sorry
for it.

Another point which 1 would like
to submit for the consideration of the
Members is that sometimes, in our
preoccupation with our domestic pro-
blems, we tend io forget, unwittingly
perhaps, the picture of India abroad.
1 had occasion to go abroad two or
three times. Every time I go—not
that I necessarily subscribe to what
they say—it is very disturbing to hear
them saying that India iz disintegrat-
ing. We are not disintegratiny. We
are not going down the hill. But the
student unrest, the agitation over cow
protection all these things are drama-
tised all over the world and people
whp are cur friends ask us in all
earnestness “Is India really disinte-
graiing?” I may submit for the con-
sideration of the Members that what
is happening in this area can happen
somewhere else and we should rise
above our party affiliations because
thig is a matter far too serious. It is
a matter that transcends parties, re-
ginns and communities. It is a maiter
of national integrity and national se-
curitv and nothing should be said
either here or outside which will
weaken the hands of the Government.
either in the State or in the Centre,
to take the necessary steps.

Thank you.
oY Fto qiz : 7R 7 FITH TR
g !
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1. FT 72 |AT |7 9g q9AT GH
g f5 3@ &7 ¥ uF GuEATaR @R
earfyd gy g & ?

2. FAT I |AT AT F1 77 ATAR
g o oY warey gmardy § w1 4 Fv7-
fez 2, 57T 1 St F1, Iar & AFrAl
F1 AT AT TGN & AT FATAT AT @7 & 7

3. 74T 9 AT S FY g8 A9 g
& za wa #1 qfefeafa damar @ s
g% o1 av gAY WIRT 9T AT I
¥ agr gfa T ¥ faqdt Ak I G w99
T Fgl T wifa earfaq g€ o ¢
FT 3 IFHIT F TF WRT @I §A
F T @R 7

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, now many people
have spoken on the subject and I,
too, have something to ask and some-
thing to express in that connection,
First of all, I must tell you that noth-
ing is more abhorrent to me than the
idea of entering into polemics with
the left parties amongst cach other on
the floor of the House to the comfort
and  satisfaction of the ruling
party

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
We have no comfort.

SHRI BHUPESH GUPTA.: The
whole 1dea is repulsive to me. I can-
not understand why these left leaders
should indulge in this kind of ‘mutual
recrimination on the floor of the
House when there is a chance of deal-
ing with the problems in the United
Front, in the Cabinet and elsewhere,
Anyway, it is for them to consider,
As far as my party is concerned. we
stand for the solidarity of the United
Left Front and we shall seek solutions
to internal problems by maintaining
the norms of the coalition Government
of the United Front, I do not want to
go into that. Madam Deputy Chair-
man, I must tell you frankly. and 1
hope the Home Minister also knows
it, that immediately after the first
series of incidents took place, Mr. S. A.
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Dange, Chairman of my party, and I
happened to be in Calcutta anda we
met the Chief Minister, Mr. Ajo,
Mukherjee. We met him while he
was on lhe point of leaving for the
Naxalbari, Jalpaiguri and Siliguri and
all those areas. We had discussions
with him over varlous matters includ-
ing this. Later on I had the privilege
of meeting the Revenue Minister, Mr,
Harekrishna Konar. Also naturally
I talked to the Ministers belonging to
our party. From my talks with them,
I have not the slightest doubt that
the West Bengal Government is res-
ponsibly seized of this matier and
they are working for a democratic
solution to the problem that they are
facing there. I can ask the House to
leave it in their safe and able hands,
whatever you may say, I have abun-
dant faith in the people of West Ben-
gal and their great creation, the Unit-
ed Front and the non-Congress coali-
tion Government. I am speaking with
this faith. I may be right or | may be
wrong, but I have this faith. That
is number one.

Secondly, Mr. Ajoy Mukherjee, of
course, has expressed very grave con-
cern about the lawlessness there, but
at the same time he has said that the
problem has to be tackled as a socio-
economic problem and not merely as
a law and order problem. He also
says that all these aspects should be
tackled simultaneously. Now, what
else do you expect of a Government
to do than to send six Cabinet Minis~
ters on the spot, to be with the pea-
gants, discuss with them and thrash
out the problems with them, including
the law and order problem. Now,
has it ever happened since 1947 that
you had six Cabinet Minislers going
to a single place and tackling the
problem on the spot in co-operation
directly with the people and with the
assistance of their responsible officials?
That in itself should convince anyone
in this House that the West Bengal
Government is tackling the problem in
a very fair, reasonable and decent
manner and I can tell you that is the
West Bengal non-Congress Govern-
ment cannot find a solution not even
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the god’s will find a solution to
problem there. That much I can say.
You can suppress a movement, but
suppression is not solution to a pro-
blem,.

the

DR. M. M. S. SIDDHU (Uttar Pra-
desh): In other words, you have
created a movement?

SHRI BHUPESH GUPTA: No, I tell
you, you shoulg help them. If you
have some political axe to grind, then
it is a different matter. Otherwise,
you should help them by your friend-
ly and constructive advice. It is not
one-party  Government. Fourteen
parties are there. Mutual checks and
balances and mutual guarantees are
in operation; it is a symbol of Bengal’s
national unily to-day. Therefore,
Madam, what I would like to point
out in this connection and ask the
Minister is this. I know twgo people
were killed. It is deplorable. I do
not think that when a non-Congress
popular Government, embodying the
victory of the West Bengal people, is
in power, then one should take this
violent course and other methods, I
am not at all in support of it. But
then you must also note that 10 other
pecple had also been Xkilled, including
7 women and two children. Now
taken alone, this is a most 'melancholy
situation. You are, on the one hand,
quoting Mr. Ajoy Mukherjee to a
purpose, on the other hand, some of
vou suggest a kind of inter-
vention in the State Govern-
ment. You cannot blow hot and cold.
Either you have faith in Mr Ajoy
Mukherjee and his Government or you
do not have. I think the Central
Government should not oben itself
even to the impression that it is try-
ing to play to the political gallery
of a particular sort and trying to
interfere objectively or subjectively
or both in the internal situation.

SHRI AKBAR ALI KHAN: The
Home Minister has not said anything.

SHRI BHUPESH GUPTA: Mr.
Chavan said that he has not got any
report. Normally here again we have
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violated a very longstanding conven-
tion. When the Home Minister makes
a statement on a State matter, the
established convention is to make a
statement on the basis of 3 report
provided by the State Government.
You will remember that many occa-
sions arose in this House and in the
Lok Sabha when there was an
attempt to get all kinds of statements
but generally even the Congress Min-
isters stick to the policy except in the
case of the Kerala Communist Min-
istry, that the statement must be made
on the basis of the reports supplied
by the State Government. This is a
constitutional  obligation. If the
West Bengal Government has not been
in a position to supply you with the
latest authoritative report, it is be-
cause they have recently sent six of
their Ministers to make a study on
the spot, handle the problem and also
to produce a report and I am sure
when they come back, Mr. Chavan
will have his report, not on the basis
of some hearsay or certain propaganda
but on the basis of a deep examina-
tion and enquiry by no less than
six Ministers, almost one-third of the
total Cabinet strength., I am sorry
if he has not got it but he will get it.
Mr, Chavan said he has some infor-
mation. What is that information I
should like to know. Where does it
come from? Are you then operating
your Central Intelligence in that re-
gion in order to get your information
or are you relying on your party in-
formation or are you relying on
both? I ask the Minister in all
seriousness, is it not creating a very
bad convention to make statements on
the floor of this House in regard to
a State matter while admitting that
no report has been ‘obtained from
the State Government but at the same
time saying: ‘I am making a state-
ment on the basis of certain informa-
tion from my sources’? That itself is
not good, If we had such things dis-
cussed which are State subjects, then
the States will also be able to discuss
the Central subjects. You have a
majority and you can force a discus-
sion. In the States the others have

majority and they will be able to dis-
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cuss even the character of some oi
your Ministers. What prevents, for
example, the West Bengal State
Government, if it chooses, on a motion
by a Member, to discuss the zctivi-
ties of some Central Ministers in
Calcutta and very unsavoury things
may come up in the course of the
discussions and what their daily noc-
turna} activities, are, all of them may
come up. Are you going into that
kind of them? Therefore I would
ask him not to start this king of pre-
cedent.
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I will not take as much time as Mr.
Rajnarain has taken. Mr. Rajnarain
was appealing to me all the time, 1
do not know why. He is very ffec-
tionate and fond of me and so am T
but I think he was appealing to me
and Mr. Ghosh a'so. He said certain
things. He should have mentioned
one single fact that the S.S.P. and
the Marxist Communist Party made
an electoral alliance and they have
Mr. Deven Sen, the S.S.P. Leadel,
elected from Asansol constituency
with the thumping support of the
Marxist Communist Party and we,
poor chaps, were defeated, by their
combination. We had a candidate also
and we lost. I should have thought
that friends would talk to each other
first rather than advance in another
direction.

SHRI RAJNARAIN: T thought ...

(Interruption )

SHRI BHUPESH GUPTA: 1 know.
You did not remember me very well-—
of course your party—before the elec-
tions. Now you have realised that it
is necessary also to remember ™e.
T do not want to say much. For Mr.
Rajnarain I have got great love. What-
ever he is, relevant or irre'evant, he
is a fighting man and T like fighting
men.

SHRI RAJNARAIN: So myself,

SHRI BHUPESH GUPTA: That is
very good. I shall never be provoked
by you, but do not try to help the
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Congress by raising things, appealing
to the Congress To-day 1t was a
very mterestmg experience

SHRI RAJNARAIN You say what-
ever you hke If you are g5mg to
kill us, you are gomng to give im-
petus to the Congress people

SHRI BHUPESH GUPTA. 1 zhail
lay down my life to save your life,
I17r Rajnaram, should i1t come to that
1t 18 a deploraple thing 1t onc trade
union section kills another, one poli-
tical worker kills another, no matter
which party he belongs to, whefh «
that side or this side  All polrtical
killings aad ki'lings for such things
are deploiable and we should c.e te
public opinion that such things do not
happen We shall fight our quaricls
through proper debates, by going to
the people, relying on their judgment
and good sense I entirely agree Jui
then, Mr Rajnarain, charges can wu2
levelled against you also. We are rot
so pure None of us 1s pure Tne.e
fore 1 would say that the preolem 1s
a socio-economic problem essentially
The tribal people have been suffer aJ
for the last 30 or 40 years I have
been earlier to this area and only 1
give you one example In 1946 De-
fore partition, the 1ndependence
struggle started in that area Thae
Muslim League Government wag .1
power and I was, on a particular da
m the Bengal Assembly sitting with
Mr Suvh:iawaidy, who was the Chief
M.nister at that ttme Nawab Musaffar
All, who was a landlord and a tea
gardner came there rushing and
saird  ‘The Communists have started
trouble( they are gomng to overthrow
the Muslim League Government’
Then Mr Suhrawardy had a sence of
humour and said ‘Nawab Mucaffar
Al, the Communists do not believe
in overthrowing a poor Government
like ours they believe 1n revolutions’
and the poor chap was absolutely
taken aback Anyhow now we find 1,
1s not Nawab Musaffar Ali nor
Suhrawardy Some troubles have
taken place and our Congress frier.ds—
Mr K Das Gupta, who is the Leade~
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of the opposttion i that State and
others—are raising the Slogan ‘Paral-
lel Government, mtegrity 1s endan-
gered’ and what not, or tnat ‘the
country 1s going to rack and ruin’
This 1s scare-mongering

I submit to you before I sit Jown
that I know for a fact that Naxalbar
mncidents have been seized upon by
the Opposition Party in West Bengal
namely the Congress, by pig land-
lords, by the big capitalisis 1n Cal-
cutta by certain bad officers and
some people here 1n Delh:1 with a
view to discrediting the West Bengal
Government, maligning 1t 1if pos.ible
and provoking 1t so that 1t becomes
easy for them at least to pave the -vay
for Central intervention Poor Ben-
galis, we come from Bengal 1t is our
misfortune that for our patriotism be-
fore independence our country was
partitioned specially Bengal and we
were pumshed Now for ousting the
Congress and having a non-Congress
Government on the basis of a combi-
nation of all non-Congre.3 progres-
slve partles, we are again to be
punished I te'l you the West Bengal
people will not take it ly.ng down
and I do hope the Central Govern-
ment will know 1ts position b-tter, its
constitutional limitation and also the
rules of propriety and constiturioral
behaviour and wil] not utter a word 1n
consonance with the convention inless
it has a report from the West Bengal
State Government which 1s certamnly
better than many of the Congress
Governments we have knoan ever
since the commencement of the Con-
titution

T would once again appeal to the
Leffist parties, the constituents of
the West Bengal Government not to
bring up thewr quarrels in Pailiament
but to settle them in their Umited
Tront, 'n the Cabinet and 1n other
places because thev are ocbjectively,
some of them, helping the Congress
They do not mean 1t I know, but
they are objectively helping the Con-
gress I would ask the Congress not
to utilise this kind of thing take ad-
vantage of the situation and try te
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create division among the left united
front ang the constitueni parties.

THE DEPUTY CHAIRMAN: Papers
to be laid on the Tab'e.

SHRI RAJNARAIN: The guestion
should be debated publicly.

THE DEPUTY CHAIRMAN: Order,
order. Papers to be laid on the Table.

——

PAPERS LAID ON THE TABLE

REPORT AND AccoUnTs (1966) oF THE
Deposit INSUBRANCE CORPRATION AND
RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): Jadam,
on behalf of Shri K. C. Pant, I lay on
the Table the Report and Accounts of
the Deposit Insurance Corporatiopn for
the year ended the 31st December,
1966, together with the Auditurs’® Re-
port on the Accounts, under sub-goc-
tion (2) of section 32 of the Devosit
Insurance Corporation Act, J961.
[Placed in Library. See No, LT-645/
67].

MiINISTRY OF FINANCE (IDEPARTMENT OF
REVENUE AND INSURANCE NOTIFICATIONS

SHRI K. S. RAMASWAMY: Madam,
on behalf of Shri K. C. Pant. T also
lay on the Table a copy each of the
following Notifications of the IMinistry
of Finance (Department of Iievenue
and Insurance):—

(i) Sixteen Notifications, under sec-
tion 159 of the Customs Act,
1962. [Placed in Library. See
No. LT-646/617.]

(ii) Six Notifications, under section
159 of the Customg Act, 1962, and
section 38 of the Central Excise
and Salt Act, 1944, [Placed in
Library. See No. LT-661/67]

(iii) Notification G.S.R. No. 788,
dated the 26th May, 1967, publish-
ing the Central Excise (11th
(Amendment) Rules, 1967, under
section 38 of the Central Excise
and Salt Act, 1944, TPlaceg in
Library, See No. LT-662/67.]

on the Table 2868"
ANNuUAL REpORT (1965-66) OF THE
Unton Pusric Service CoMMISSION
AND RELATED PAPERS

SHRI K. S. RAMASWAMY: I fur-
ther lay on the Table, under clause
(1) of article 323 of the Constitut:on,
a copy each of the following papers:—

(i) Sixteenth Annual Report of the
Union Public Service Commpssion
for the period 1st April, 1963, to
31st March, 1966. [Placed in Lik-
rary. See No. [,T-616/67.]

(1) Government Memorandum on
the Report explaining the reasnns
for non-acceptance of the Com-
mission’s advice in the rase re-
ferred to in paragsraph 33 of the

Report [Placed in Library. See
No. LT-617/67.]

THE DEPUTY CHAIRMAN: Next

item. Motion for Election to Com-

mittee.

ENQUIRIES RE CALLING ATTEN-
TION NOTICES

1, RELAASE OF SHEIKH ABDULAH

SHRI BHUPESH GUPTA (West
Bengal): Before that, Madam, I gave
a Calling Attention Notice on the
release of Sheikh Abdullah, and I cer-
tain'y want that the Government
should make a statement. I talked to
the Chairman, as you know; I invited
his attention to it. But you should
kindly ask him %o look into it.

THE DEPUTY CHAIRMAN: I will
ask the Chairman.

SHRI BHUPESH GUPTA: All right,

THE DEPUTY CHAIRMAN: Yes,
Mr. Rajnarain, what have vou to say?
Please be as brief as Mr. Bhupesh
Gupta has been.

1I. Tue CBI REerorT

M TRTRE (I[T N3IW)
qw Sty Ar g FEr 2 Hw R



